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IN THE CENTRAL ADMINISTRATIVE TKIBUNAIL,HYDERABAD BENCH
' AT HYDERZ.DAD.

Date of decision: April 11,1997,

'
[
i

Hetween: ' !

Sri G.Purushottam. .. Applicant,
!

Ang

Union of India, represented by

its Secretary, Ministry of Urban
Development, Government of India, :
Nirman Ehavan, New Delhi 110 011.

2. Direétor G-neral of Works, LPWD, ;
Nirman Bhavan, New Delhi 110 011

3. Superintendent, Engineer (E)Hyderabad
Central Circle(E)“PWD, Nirman Bhavan,
Koti, Hyderabad ,

4. Execu ive Engineer (E)Hyderabad, i
Central Electrical Division II,
CPWD, do / do

5. Asst. Engineer (Electriczl)® DESD.IV, |
CPwD, A.G Office complex, Hyderabad-4.'

| .
Respondents.

| -
Counsel for the applicant. Sri P,B.Vijaya Kumar /////w

s

Counsel for the respondents: Sri N.V.Raghava Reddy,

JUCGMENT,
(By Hoh'ble Sri R.Rangarajan,ﬁember(A).

Heard Sri I.B. Vi jaya Kumar for the 'applicant
and Sri N.V,Raghava Reddy, for the respondents,
The applicant herein is stated to be continuouély

engaged in the office of the 5th respondent as Uffice

sttendent from 15--12-.1992 on Work Crdef besi

sis. F



.
N
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Tt is submittsd that his services are keing continuved by

By the time of filing the reply the applicant was still

continuing under Respcndent No.5 in the szme capacity as

Cffice Attendent,

The plea of the respondent is that there is

no Imployer and Employee relationship between the

applicant and the respondents and hence the question of
\

regularisation of the services of the applicant as

Office httendent as prayed for in this C,A., coes not
arise.

It is stated inter alias in Govt. of India,

central Public Works Department, Directorate General of

Works Letter Ko.34/17/93-EC.X dated 18-8-1993 as follows:

" xRk * % kok wdek ok * k& ¥k

You are therefore, once again regucsted to

send a list §f all such 6aily rated Muster
Roll Workers engaged on hand receipt or work
order or any other rasis defying the existing
Government instrugtions ensuring inter-alia
términation of the services of all such
workers who have not completed 240 days

of service in two consefutive years. ‘our
probable demand requiring appointment of

such workers may also be intimated to this

Directorate,



.
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..

Sinée the instructions with regard to absolute
ban on engagement of workers on Muster Roll
issuved on 15--11--1985 will 2lso apply to any
form of engagemeng of workers of daily rated
including work order, veu, are, therefore,
reguested to fcllow the insiructions gboted
ébove and intfuture, no recruitment even on work

order be made."

Thére is no dispute in regard to the period for
which the applicant worked by 18-8-1993, the date of the
letter referred to herein before; so, if it iz not a
Cage of workin: for less than 240 days in tW§ consecuiive

years, and if the name of the applicant has not yet b%en

forwarded in pursuance of the said letter, the name of the
spplicant has to be forwarded as observed in the letter

deted 18-=B8~~=993,
If the spplicsnt is going to make & representation

in this regard to the.D;rector General of Vorks, CPWD
through proper channel, he is free to do so, and it is
sent by Registered Fost Acknowledgment Due" to the
COncerned Authority, the latter has to forﬁard the said
representation to the Director Genersal of Works, CPWD
aﬁd that latter i.e., the Director General of Works,CP¥
has to consider the represéntation of the applicant in

accordance with the guidelines, if any.‘

N
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Hence, I am of the opinion that this 0,2,,

can be disposed of in the sbove manner with liberty '

Lo,
to the applicant to file @ fresh applicant under
: %

Sec,19 of the Administrative Tribunsl Act, 1if he is

O advised, in c.se he is not regularised. It is

needless to say that if there is work fof Offjce

Attefident, no fresher shall be engaged in preference

to the appliceant, in case the applicant is retrenched

in the mranwhile,

The 0.4., 1s & ordered accordingly. No costs,

N

(R‘.RANGAR%JAN)
Member (2)

DUate: llea=de-=1997,
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LCictated in open Court, y ,ﬂ%~
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Copy to:

1. Secretary, Min, of Urban De-elopment, )
Gowt. of India, Nirman tha.an, Nsw Daslhi.

2. Director General of Works, CPWD, Nirmen Bha.an,
New Relhi,

3. Superintendent, Engineer(E) Hyderabed Cantral Circla,
)

{€), COhUD, Hirman Bhavan, Koti, Hyderabad,

4. Executie Engineer (E), Hyderabad Central Electrifdl
Di-dsion - II, CPWD, Nirman Bha-an, Koti, Hyderabads

5. Asst.Engineer(Electrical), DESD.Iv, CPUO,
R.G.0PficeyComplex, Hyderabad.

6. One copy to Mr.P.B,vijaya Kumar, Advocate,CAT,Hyderabad,
7. 9na copy to Mr.N.Y.Raghava Reddy, Addi,CGSC,CAT, Hyderabad.
8. One copy to B.R(A), CAT,Hyderabad.

3. One duplicate copy.
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